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New Delhi, this the 30 '̂' day ofNovember, 2005

mwBiE v.K. uikjojm, mcE-cmmmku (A)
HOr '̂BLE fvlUKESH KUMAR SUFTA, IVIEMBER U)

1. Ms. Vandana
W/c Shfl Roshan Lai
Tecnnical Assistant
DDU Hospital, Harinagar,
New Delhi.

R/o F-255, Vikaspuri,
New Delhi-HO 018.

2. iViS. Poonam Bakshi
W/o Shri Yogi Bakshi
Lab Technician
DDU Hospital, Harlnagar,
New Delhi.

- R/o B-18Q, Vishvvas Park,
Uttam Nagar, New Delhi.

3. Shri Ram Parvesh Roy
S/o Shri Bhola Ram
Lab Assistant,

' DDU Hospital, Harinagar,
^ . Nev/ Delhi.

R/o H-22, Shal<urpiir,
Delhi-110Q34.

4. K. Sunil Kumar
S/o Shri Karunakaran,
Jr. Radiographer,
DDU Hospital, Harl Nagar.
IMew Delhi.

R/o 10/126, Subash Nagar,
New Delhi -110 067. Petitioners.

(By Advocate Shri K.N.R. Pillai)

VERSUS

1. ' Shri S.P. Aggarwal
Principal Secretary (?^8dical)
Govt. of NCJ of Delhi,
Deptt. Of Health & Famihy Welfare,



'CP 407/2005'

Delhi Sachlvalaya,
Ne¥/Delhi-110 002.

2. Dr. M.C. Hath
Medical Superintendent,
DDU Hospital.
Hari Nsgar, ^ ^ .
New Delhi. Respondents.

(By Shri Rajesh Sachdeva, Office Superintendent, departmental representati^/e)
. OKOSR(ORAL)

By Shrl V.K. Ulajotra, Viee-Chalrman (A):-

Shri Rajesh Sachdeva, Office Superintendent, appears on behalf of

respondents, states that an order dated 11.10.2005 has been passed by the

respondents in compliance of Tribunal's directions dated 24.10.200^ copy of

said order has been taken on record.

2. Learned counsel for applicant agrees that Tribunal's directions have been

complied \A4th. As such the present proceedings of CP are dropped and notices

to respondents are discharged.
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